. | /Q‘/@%?/&é@/@ww-/@/%

o

R

EY

4

oppln '?,:m;' - This Review Appligatiop‘ has been filed for

O/R 15 LA setting aside the arder dated .8.11,2000 passed in O,A,

( e Lo No.122 of 1996, and for itsg review, It sppears that

pre 2 thexe was only ore post reserved for Engincering Department
frebon 1983 3S per motification dsted 10,6.1994 (Anpexwre-a/2), but |

13 candidates were declired as selected ang promoted

48 clerks who belonged to Engineering Department, This

was in violation of the rules for £i1ling up the vacancies
of other departments, It Sppears from the order that

the O, A, was dismissed with observation as follows s

"However, it appears really .embarrass ing that

the Headquarters could not clarify the vacancy position

till date and the selection/appointme nts have reen made
against the term of notification, The contention that the

panel was finally published as the employees Union was
pressurisgng for giving final shape to the selection, does

not appesr anxizizg convincing, The Chairman of the
Selection Cammittee belonged to the Engincerim Department
and 13 candidates out of total 18 candidates ef the
Engineering Department were finally selected against the
allotment of only one post, which appears to be a genuine
cause of apprehension ef prejudice on his part .in the mind
of the applicant, The matter is 8aid to be still pending
in the Headquarters and we hope and trust that the
department would take care of them in the matter by taking
Loy 75"—- dppropriate decision as early as poss ible, *

ISIRUY Y 2. . In view o the af oresaid observation, the concer ned

authorities of the department is required to take some

et decision in the matter, which is pending with him, There |
- 8ppears no apparent mistakes of facts o of record calling =
W for imterference in this review applicatjon, The applicant
9—/5’%9‘”/ mdy wait for the final decision in the matter by the
: Concerned autha@ities in the 1ight of observat ion made
wz sbove, and in case of non redressal of grievances may take
/ . . -~
T P appropriate action in accordance wi h law, The Review
: - Application may be disnisseqd, : ‘ '
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